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CA^TRaL ADMINISTRoJI l/E tribunal principal BeWCH

0 A No .'9Q/1998

Nbu 03lhi! Dated this the ' day o f 0 ctober, 19 98,

HON '3L E n R. S. R. A.DI GE, CE CHAl iTI aN ( a) . '

Satish Kumar Kadsmb,
S/o Sh, C^slpat Singh,
Asstt,, S,Q .ninist ry of Human Resources &
Devslopm ent,
c/o YYouth Affairs and Shorts,
parliament Unit,
Shastri Bhayan,
Neu Oalhi ,.. i^pli cant,
(By AdviDcates Shri U, Sri vast a va)

\Je rsus

The Deputy Direct of Estates (Estt.) ,
Qovt. of India, Directorate of Estates,
Miiman Bhauan,
Neu Delhi Respondents,

(By Advocates Shri Rajeev Bansal)

HON «3L E n R, S. R. API GE. \/I CE CHaI AN ( a) .

■Applicant seeks a direction to respond^ts

to han do ve r to 'him TVpe II gr. No,793Sector V, R. K,

Puram , New Delhi allotted to him vide order dated

12,11,97 ( .Annexure-a/1),

2^ It is not denied, that applicant*.? father

uho uas the allottee of Qr»No,2 R Vasant Uihar,

Neu Delhi re'^iredf rom sgrv/ice on 31,5,95, Allottment
of the afo resai d qua rte r uas cancelled in his name

u.e.f, 1,10,95, after allouing him retention for

4 months as adnissible under rules, .cpplicant

applied for regularisation of the aforesaid quarter

on 28 , 6, 95, After some co rraspon den ce^(ouing to the
address given by applicant's father in his pension

papers on the basis of uhich respondents initially

took him to be a house ouner in uhich case applicant's
eon uould not have be^ entitled to out of tujn

accommo dat ion)^ he uas eventually allotted the

aforementioned Type 3 quarter vide imp ugned o rdat
■  ̂
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dated I2^'11v97 subject to his qiearing the dues in

respect of njr* Nd»'2 R ^^sant Vihar $ Ney Delhi

uhich by ithe data of its vacation on 22^11.97 had

reached fe» 68,7 00/",

3, Applicant contends that he is not

re^onslbla for these dues and it is his father,

uho is responsible for the same and recoveries, if

any, should, be made from his father# Respond^ts

however contend that under 3R 317-B-22 (Annexura-Rl)

possession slip in respect of the aforesaid

quarter will be issued to applicant as soon as

he clears the dues of the accommodation unauthorisedly

retained by his father#

4, S,R# 317-8- 22 reads as follousi

"'Jien after an allotment has been cancelled,

o r is deemed to be cancelled under any

r pro vision contained in these rules, the

residence rem ains or has ran a in a d in

occupation of the officer to whom it
was allotted or of any person claiming

through hitn (emphasis supplied) such

officer shall be liable to pay damages#,#/*

5, In the preset case clearly the applicant

secuxed TVp e B accommodation on out of turn basis,

on the.ground that he was the son of the allottee

of gr#No.2 R \fesant, \^har, Neu Delhi with whom

he was sharing the accommodation before the allottee

(his father)retired on superannuation, and applicant
in fact is required to give an undertaking that he

will continue to accommodate his father along with

himself in that accommodation# Under the

circumstance I see nothing illegal, arbitrary,

mala fide or viol stive of Articles 14 and 15 of

the Don .sti tut ion in respondents' withholding issue
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of occupation slip in respect of Type II quarter

No. 7 93, Sector ,V, R. K.Puram to applicant, till

the dues in respect of qr.No.2 R \fesant \Ahar

are cleared, either by applicant himself o r by

his father uho uas the allottee of Qr.No.2R,

MasBot Uihar, .N eiJ Delhi, 1 f no t, imm ediately then

atleast through suitable instalments^

deterTiined by respondsits,"
/

5, The OA stands disposed of accordingly

in terms of para 5 above. No ODsts.

(  5 • R. A 01 G E )
VICE CHaI R^1 am ( a).
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